
IN THE INCOME TAX APPELLATE TRIBUNAL   
COCHIN BENCH, COCHIN 

 
BEFORE SHRI SATBEER SINGH GODARA, JUDICIAL MEMBER  

AND  
SHRI AMARJIT SINGH, ACCOUNTANT MEMBER 

 
ITA No.298/Coch/2024  

 Assessment Year - 2020-2021 
 

Divya Thottathil Joseph 
VII/504, Thottathil House 
Nadakkavu P.O. 
Udayamperoor 
Ernakulam – 682 307. 
PAN  AGZPJ9386P  

 
v. 

The Income Tax Officer 
Non Corp Ward 1(1) 
Kochi. 
 

(Appellant) (Respondent) 
 

Appellant by : Sri.K.K.John 
Respondent by : Smt.V.Swarnalatha, Sr.DR 

 
 
Date of Hearing : 23.08.2024 

 Date of 
Pronouncement :  07.11. 2024 

 
ORDER 

 
PER BENCH : 
 

     This assessee’s appeal ITA No.298/Coch/2024 for 

assessment year 2020-2021 arises out of the order of the 

Commissioner of Income-tax (Appeals) / NFAC vide DIN & 

Order No.ITBA/NFAC/S/250/2023-24/1060906359(1)  dated 

14.02.2024 in proceedings u/s.143(3) of the Income-tax Act, 

1961; in short “the Act” hereinafter.  
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      Heard both the parties. Case file perused. 

 
2.      Both the learned representatives at the outset invite 

our attention to the CIT(A)’s lower appellate discussion 

upholding assessment findings.  

 

3.       We find during the course of hearing that the 

Assessing Officer had added sec.68 unexplained cash credits 

of Rs.22,57,100/- in assessee’s hands which stand upheld in 

the CIT(A)-NFAC’s lower appellate discussion as follows :  
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4.       Learned counsel has filed assessee’s paper book 

running into 66 pages in support of his “price fluctuations” 

plea in spices market.  

 

5.  Learned DR fails to dispute that all of the said 

evidence(s) has nowhere been specifically refuted as per 

sec.250(6) of the Act.  

 

6.   Faced with this situation, we deem it appropriate in 

the larger interest of justice to restore the assessee’s instant 

appeal back to the CIT(A)-NFAC for it’s afresh adjudication, 

preferably within three effective opportunities of hearing, 

subject to the rider that it shall be the taxpayer’s onus and 

responsibility only to plead and prove all the relevant facts in 

the consequential proceedings. Ordered accordingly. 
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7.  This assessee’s appeal is allowed for statistical 

purposes in above terms. 

 

Order pronounced in the open court on 7th  day of 

November, 2024.                                

 
Sd/- 

 (AMARJIT SINGH) 
                       Sd/- 

(SATBEER SINGH GODARA) 
ACCOUNTANT MEMBER JUDICIAL MEMBER  

         
Cochin ;  Dated : 7th November, 2024.   
 
VBP/-  
 
Copy to : 
1. The Appellant. 
2. The Respondent.  
3. The CIT Concerned. 
4. The DR, ITAT, Cochin. 
5. Guard File. 
 

Asst.Registrar/ITAT, Cochin 


